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Learned counsel for the respondents submits 
that o1dei- of this Tribunal 25.11.2004 passed ln OA 
No. 307.2004 has been complied with. This fact has 
not been disputed by the learned counsel for the 
applicant. 
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issued to the ,-espondents is hereby discharged/ \l\lit~l. 

The Contempt Petition shall stands 
accordl iigly. 
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